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Original Suit No. 405 of 1985, :_I_n %ff“a.umc,f;
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the Court of Munsif City, Rareilly, recaiwd* ' h‘:; ','—:

J- ]

transfer to the Tribunal under Section 20 of 'Ehe; .v ‘?

big 3
Administrative Tribunals' Act, 1985, was registered o

as T.A. No. 1579 of 1986 as indicated above,

%9
2 Briefly, the facts are that the plaintiff-
applicant namely, Deen Dayal was engaged as Extra | f:
Departmental Delivery Agent, Faridpur. Th&rea.ffl?é:? s ._:.
Postal Stores Depot, Bareilly under Posts and

Te le graphs Department was created at Baredlly SR
1-4=1981. The Superintendent of Post Offices, | /
Bareilly was required to engage some daily wagers.

The Senior Superintendent of Post Offices, Bareilly
recommended the name of the Ehintiff-applicant“ _
for appointment to Group ‘D’ purely on temporary -
basis, terminable at any time without any notice.
Consequently the plaintiff-applicant was appointed

as Group 'D' vide order dated 20-2-1984, The applicant
joined w.e.f. 24-2-‘-_1984. The conee-rnﬁ-d-_fauithgi::mf! wj.de,
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order dated 10-9~8% reliwﬁd. the app,liaantﬁm
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been re lieved be

the suit had hecome infructiious .
n of learned Mzm

reement with the observatio

eg
having been re lieved on

The plaintiff-app licant

10-9-85 and the suit having been filed on 12-9-85 11:
% ; was rendered infructuous. We may also add that -bhwm S N
“ legal right to the plaintiff to continue on the h "h
R post of Group ‘DF. It was in the nature of stop gag 3 hv
arrangement. '

4, In the result, the sult is dismissed as

infructuous without any order as -to costs.

MEMBER (A) MEMBER (J)
(sns)
December 18, 1990
Allahabad.
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